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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
new DELHI

.  O.A. No. 2289/95
T.A. No.

DATE OF DEClSiON_2B.io.96

Smt. Asha Prasad PcliliODCr >
Sh.i .C.sudhir Advocle for the PetitioD«(s)

Versus

Union of India & Ors Respondent

Advocate for the Respondent

J:

CORAM

The Hon*ble Mr.g, Lakshmi Soaminath an , nember(3)

TheHon'bl^r.

1. To be relerred to the Reporter or rwt? 0

2. Whether it r>eeds to be circulated to other'^nches of the Tribunal

(Smt.Lakshmi SuaminaffTan)
n8mb8r(3)

k
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IN THE CENTRAL AOMI NI3TR All^ £ TRIBUNAL

PRINCIPAL. B,_ENCH

NEW DELHJI

O.A. No, 2289/96 Data of decision 26.10.1996

Hon'bls Smt.Lakshmi Syaminathan, flanbar (3)

Cb

Smt. Asha Prasad
y/o Shri H.K.Prasad, ■
D/O Sh, Raghu Nath Prasad,
R/O C-108, Kiduai Nagar,
Nau 0alhi-110Q23

.... Applicant

(By Advocate Shri I.C.Sudhir ) ,
\

Vs. ^

1. Union of India, . . '
Ministry of Human Rasourcas,
D9Velopment(Daptt.of Education)
through its Secretary,3hastri Bhauan,
Neu Delhi,

2. The Directorate of Estate,
through its Director,
Ministry of Urban Affairs and Employment,
Nirman Bhauari, Neu Delhi,

4, Estate Officei/, ■ .
DirectoBate of Est at e(Litigation)
Nirman Bhauan, Nau Delhi,

5, Union of India, flinistry of Labour,
through its Secretary,
Shram Shakti Bhauan, Nau Delhi.

,,,, Respondents

V  ; .

ORDER (ORAL)

(Hon'ble 3mt.La1<shmi Suaminathan, Member (3)

Heard,

The applicant is aggrieved by the letter dated
I  ' ' '' ,

27.8.96 rejecting her request for ragularisation of

quarter No, C-108, Kiduai Nagar, Neu Delhi in her name,

on the ground that she has tuo brothers uho are married

and uell settled . The applicant's father had retired

from Govt,service on 31, 1,1996, The applicant had
a

joined Govt, ser vie e on 1 3,iO. 86, .From the perusal of''

the letter dated 27.5.96 (Ann. A.3), it is clear that
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the applicant's contention is that since herVn^her oho

is agsd 56 years is suffering from Rheumatoid Artahritist

and there is. no body except her father .to look after her , i

ailing mother, her both brothers gre employed out-of Delhi I

and due to that they are unable to look after the parents, ■

she intends to shift to the aforesaid accomrabdation which ^
had been earlier allotted to her father. She has therefore, i

/  ' ■
1

requested that her HRA may be stopped from her salary for
(Sic) >€>-

the month of Dune, 1995. onuards, i
Jc , _ , , I

I
I

3, Learned counsel for the applicant submits that although;
I  {

the applicant has not fulfilled the conditions of ad hoc j
I

allotment on the retirement of, her father, including j
Ol . ■ 1

such allotment to, married daugther, ns she admits that she ;

/or
has not been residing with the p>,aropts/,atleast three years

}3' without claiming subprnits thar-t)^, esa terins and

Conditions (Tjayibe relaxed,

4. I ha.ue Carefully considered the submissions and the

records pfthis Case. I find no merit in_ this application

as the applicant has herself admitted that she h^s not

fulfilled the terms and csnditions of the O.fl, dated
ft ■ . '

17,12,1991 for ad hoc allotment of Genl.Pool, accommodation.

In the facts and circumstances of the case, this application

is dismissed at the admission stage,

(Smt.^akshmi Suaminathan)
,t Camber (j)
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